
I CENTRAL PJJMTh ISTRATIVE TRIBUNAL 

S 	
BGAL0RE BENCH 

Second Floor., 
Commercial Complex, 
Indiranaçar, 
BPGAL0RE 	560 03 , . 

Dated: 4 A P R 1995 

APPLICATICNI No 	992 of 1995. 

APPLICA11S:5ri.R.Al9XEnder, 

v/s Ar. 	 S 

RESPQ'iDEN1S: The Pir• Commodore ,Comiend8nt,TE,, 
BangElore—l7 end tuo others. 

To 	 • 	

: 

	

1. 	1 	 Dr..S.Neg8r8j8,V0c8te,N0., 
First Cross,Secofld Floor, 

u4eth2 Complex,G2n.uI5Qer, 
• 	BangalOre-560 009. 

	

2. 	• 	 The Director of Publjc Admiñistretiofl, 
(Pppel1ete •AuthoritY),ir Heed QuerterS, 
%Jayu BhEv8nNeU0eth1_110.01' 



e 
CENTRAL ADMINISTRATIVE TRIBUNAL, 

BANGALORE BENCH. 

ORIGINAL APPLICATION NO. 992/ 1995 

MDAY, THE 27TH DAY OF MARCH, 1995 

SHRI V. RAMAKRISHNAN 

SHRI A.N. VUJJANARADHYA 

MEMBER (A) 

MEMBER (J) 

Shri R. Alexander, 
5/a Shri Ra:jendra, 
Aed 43 yeara, 
Residing at No.29  
Lxmana Reddy Lane, 

Road, 
1.iru 9eshapalyam, 
Eangalore - 560017. 

(By Advocate Dr. M.S. Nagaraja 

tls. 

1 	The Air Commodore, 

4 	 Commandant, 
ASTE, Ar, 
Bangalore - 560 017. 

2 	The D.P.A. (Appellate Authority), 
Air Headquarters, 
(Vayu Ehavan), 
New Delhi - 110 011. 

3. The Union of India, 
by its Secretary, 
Mi"istry of Defence, 
(Air Force), 
New Delhi - 110 001. 

ORDER 

Shri J.Ramakrishnan, Member (A) 

. . 	Applicant 

S. • 
	 Respod ents 

We have heard Dr. N.S. Nacarajà for the applicant. We find 

that soon after the receipt of the orders of the disciplinary authority 

dated 25.3.94 inflictinç, on the applicant the penalty of removal from 

:r:::o 

applicant::: 

 :::, 



-2— 

detailid appeal dated 15.4.94 as at Anrexure A-3 	He has also reminded 

the appellate authority who is impleaded as R.2 by a telegram dated 

16.1.95 requestin9 for an early disposal of the appeal. Dr. Iagaraja 

tells us that the appellate authority has not yet passed any orders 

on the appeal of the applicant. 

In view of the position brouoht out above, we direct the D.P.A., 

Air Headquarters who is the appellate authority .(R.2) to dispose of the 

appeal within two months from the date of receipt of a copy of this 

order by means  of a speakinc order and to ensure that the disciplinary 

authority communicates the decision of the appellate authority to the 

applicant soon after such decision is taken. 

With the above observations, the application is finally 

disposed of with no order as to costs. 

( A.. • JUJJANARAJHYA ) 	 ( V. RAMAKR15HNAN ) 

ME118ER ( J ) 	 i 	PLPBER (A) 

LV4S 
Central Administrative T,IbCY 

angalorO Bench 
8anga1Xe 


